
INSPECTION REPORT OF THE JOINT COMMITTEE CONSTITUTED BY THE

HOIY'BLE NATIONAL GREEN TRIBUNAL ISOUTHERN ZOITEI IN RESPDCT OF

O.A.NO.21 OF 2O2L FILED BY DR.V.ANUPKRISHNAN. CHENNAI - SITE

INSPECTION HELD ON 2O.O4.2O2L

l. Preamble

The Project proponent M/s.Prestige Betla Vista had obtained

Environmental Clearance (EC)by the Ministry of Environment, Forests and

Climate Change,New Delhi vide letter F.No.SEIAA/FN/ F43Ol2OL1-1A.III dated

16.70.2012 subject to certain specific and general condilions. The above said

Environmental clearance was not issued by State Environment Impact

Assessment Authority-Tamil Nadu. (SEIAA-TN).Further it is submitted that the

Respondents 4 & 5 have not filed any proposal for the Existing EC Expansion or

amendment to SEIAA-TN.

Meanwhile Dr.V.Anupkrishnan, Chennai has filed a case against M/ s.

Prestige Bella Vista before The Honble National Green Tribunal, Souttrem Zone

vide O.A.No.21 of 202l.The grievance in the application is regarding the violation

of conditions imposed in the Environment Clearance and also regarding the other
permissions granted to the respondents 4 and 5 for their project.

In this regard, It is respectfully submitted that this Honble Nationa-l Green

Tribunal Southern Zone, Chennai dated 05.02.2021 has ordered that to ascertain

the genuineness of the allegations made in the application to constitute a Joint
Committee comprising of (1) Senior Officer from the Regional Office of MoEF &
CC, Chennai (2) Senior Ofhcer from SEIAA and (3) Senior Scientist from the State

Pollution Control Board to insect the area in question and find out if there is any

violation. The SEIAA will be the Nodal Agency for coordination and for providing

necessary logistics support for this purpose. The committee is directed to
consider the question as to whether there is any violation of Environment

Clearance conditions and the following:



(71 'To consider the question os to whether there is ang uiolation of

Enuironmental clearance conditions?

(21 Whetler tlere is any violation of Enuironmental clearane conditions?

(31 Wetler any permission has been obtained for tle purpose of

establishing ETP or STP? If there is ang uiolation in implementing the

conditions imposed in that regard?

(41 Wlether any damage has been caused on occount of the non-compliance

of the conditions imposed and if so tuhat is the amount of compensation to

be recouered from them and submit a factual as uell as action taken

report in this regard."

In this connection, It is respectfully submitted that necessary

communications were Sent to the concerned Departments and nominations were

received and a Joint committee with the following members was formed'

(i) Dr.C.Kaliyaperumal, Director, MoEF&CC, Regional Office,Chenna!

Member, Joint committee

(ii) Thiru.C.Tholkappian, Assistant Environmental Engineer

StateLevelEnvironmentallmpactAssessmentAuthority-TamilNadu

- Member and Nodal officer of the joint committee'

(iii) Thiru.M.Prabhakar,Assistant Engineer,Tamil Nadu pollution control

Board,Sriperumbudhur, Kancheepuram District- Member, Joint

committee.

I respectfullY submit that,

on 2O.O4.2O21at 10.00 A.M to

Southern Zone, Chennai order.

applicant. AccordinglY the site

committee on 20.O4.2021 .

the joint committee decided to inspect the site

comply the Hon'ble National Green Tribunal,

The date of inspection was informed to the

was inspected by the members of the joint



At the time of Inspection, both the applicants as well as fourth respondent

were present. Before starting the inspection, detailed discussions were carried

out with the petitioner, Respondents 4 & 5 and PBVFOWA Association office

bearers.

2. Obseroations of joint committee

It is respectfully submitted that, Environmental clearance was issued

by MoEF, New Delhi vide Letter dt.l6.lO.2OL2 to Respondents 4 & 5,

"M/s.Prestige Bella Vista" for the development of Residential complex at

S. F.Nos. 1 / l,2,etc., of Ayyapanthangal village, Sriperumbudhur Taluk,

Kanchipuram District. The tota-l land area of the project is 1,00,199

Sq.m(24.76 Acres) and the total build up area is 4,7a,OO3 Sq.m. The

proposal involves construction of 20 Blocks of Residential Buildings
and I Block of Club house.

It is respectfully submitted that, Consent for Establishment was

obtained by Respondents 4 & 5 from Tamil Nadu Pollution control
Board (TNPCB) vide Proc.dt.28.06.2013 for the .Construction of
Residential apartment in the total land area of 1,0O,199 Sq.m with total
built up area 4,58,341 Sq.m comprising of 33 Blocks in 20 Tower of
Residential buildings with two basements and I Btock of club house,

Each tower having TVo basements plus Ground plus 16 Floors".

It is respectfully submitted that, Consent to operate was obtained by
Respondents 4 & 5 from TNPCB vide Proc.dt. 26.L1.2018 for Residentia.l

Building Complex "Prestige Bella Vista "Comprising of 25 Blocks in 17

Towers (Each tower having 2 basements, Ground plus 16 floors) with
2083 Dwelling units & 1 Block of Club House having Double Basement

floor + Ground floor + 1 floor) with total built up area (phase -l) of
3,38,661 Sq.m and to discharge 829 KLD!376 KLD -Flushing,2t6KLD-
Gardening, 237 KLD-CMWSSB-Nesapakkam Decanting point).

a)

b)

c)



d) It is respectfully submitted that, during inspection it was noticed that

theRespondents4&5haveconstructedResidentialBuildingComplex

comprisingof33Blocksin20Towers(Eachtowerhaving2basements,

Ground plus 16 floors) with 2613 Dwelling units with total build up

area of-4,43,7 38. 16 Sq.m.

3. Allegatlons made by the Petitioner & obserrrations of the corntnittee:

It is respectfully submit that, the joint committee Members held discussions

with the petitioner and the petitioner has narrated allegations stated in the

affidavit and the committee observation during site inspection are as below,

1.

It is respectfully submitted that, Half yearly report is being submitted by the

Respondents 4 & 5 to the competent Authority Regional office of MoEF&CC,

Chennai regularly from June 201'4 to till September 2O2O by both hard copy

and in electronic mode through email due to Pandemic COVID -19'

2.

It is respectfully submitted that, EC was issued stating the total space

provided for parking is 3769 ECS (Equivalent car parking Space)'But as per

CMDA approved plan it was noted that the space provided for car parking is

for 2215 Nos& space provided for lvo wheeler parking is for 600 Nos and

there is deviation in the approved plan and inadequate ECS was noticed

which is treated as violation. Further cars/Two wheelers were found parked

haphazardly before the residential apartment ground floor.

3.

oroiect as undertaken.

It is respectfully submitted that, as per the EC issued the total water

requirement of the project is 1659 KLD (fresh water is 856 KLD and recycled

water from STP is 803 KlD)shatl be sourced from Bore wells aJter getting Noc



from the competent Authority and from metro water supply'ln this

regard,developer has furnished approval letter from the CMWSSB for the

supply of fresh water 2.0 ML the vide letter dt. 15.06.2O16.

It is respectfully submitted that, it was reported by the deveioper that

presently total fresh water requirement is 800 KLD in which 500 - 6O0 KLD of

fresh water is being supplied by the CMWSSB and remaining fresh water 2OO

KLD is being outsourced through tankers. Further it was informed by the

developer that they have not obtained Ground water clearance for the

extraction of water from the existing 4 Bore wells from the competent

Authorities. Further informed that, due to high Iron content present in the

Bore well water eisting 4 Bore wells are used as harvesting structure'

4,
Water.

It is respectfully submitted that, the water for the domestic purpose was being

sourced from the Chennai Metropolitan Water Supply and Sewerage Board

(CMWSSB) which is being treated by 3 No's of Water Treatment Plant

installed at the project site having total Capacity of - 67.5 m3/hr containing

pressure sand filter and Activated carbon filter and disinfection by

chlorination In this regard it was noted that the Respondents 4 & 5 has not

provided Reverse osmosis treatment technologl for drinking purpose in the

Residential buildings as mentioned in the EC. In this regard tl.e developer has

stated that presently they are procuring fresh water from CMWSSB ald

through private tankers which is being treated in the existing treatment

system.

5.

condltions imposed ln the Envlronment Clearance.

It is respectfully submitted that, based on the records furnished, it is

ascertained that the total Built uP area constructed 4'43'738.16 Sq.m was

found to be less than the approved Built up area of 4,78,003 Sq.m mentioned

in the EC. It is respectfully submitted that, the Respondents 4 & 5 has

obtained Ist partial completion certificate from CMDA vide letter



dated.08.01.2016 for the construction of 14 Blocks (A5, A6, A7, A8' A9,82,

E}3, E!4, 85, C2, C3, D1, D2 & D3) out of 33 Blocks, with 1346 dwelling units.

Subsequently has obtained ll"d partial completion certificate from CMDA vide

letter dated. 16.03.2016 for the construction of 11 Blocks out of 33 Blocks &

club House(A3,AItto AI8,B1,B8 & Club House Block) with 737 dwelling

units. Further final completion certificate was not issued by CMDA for the

remaining 8 Blocks and few Blocks were found to be occupied.

6.

lnstalled onlv 13 D.G.sete

It is respectfully submitted that, as per EC issued the permitted total power

requirement during operation is 16 MVA which is to be sourced from TNEB

Grid. Regarding above, respondents 4 & 5 have reported that actual power

requirement for the project is 12.0 MVA only for which the substation and

transformer yard has been installed within the project site after obtaining

prior approval from Tamil Nadu Electricity Board (TNEB). Further stated that

they have provided DG Sets as power backup comprising of 725 WA -10 Nos,

600 KVA- 5 Nos and 50O KVA-S Nos with a total capacity of 12.75 MVA for the

project site. Hence the adequate numbers of DG sets were provided to meet

out the backup power supply.

7.

generated in the complex.

It is respectfully submitted that,EC was issued for setting up of Organic waste

convertor for processing of 4.24 T/day of Bio degradable wastes converting it
into manure. In this regard, it was observed that Respondents 4 & 5 has

installed Organic waste convertor of capacity 50O kg/hr and the solid wastes

generated from the residents is segregated into biodegradable & non-

biodegradable solid waste at source. The segregated wastes are being collected

and the biodegradable wastes are being treated in Organic Waste Convertor

(OWC) and the manure converted was utilized for green belt development.



8.

It is respectfully submitted that, Sewage generated from the project site is

1133 KLD for which 3 No's of Sewage Treatment Plant (STP) having total

capacity of 1550 KLD (24O KLD - 1 No., 450 KLD- I No. and 860- 1 No. KLD)

is installed in the project site and the STP adequacy report was furnished by

the Anna university vide letter dt.24.O9 .2018. The treated sewage generated

from the STP is being analysed by an NABL accredited laboratory and the

results are found within the discharge standards prescribed by Tamil Nadu

Pollution Control Board. lt was reported that the treated water is being used

for Toilet Flushing, Green Belt Development and the remaining treated sewage

water whenever generated excess is being sent to the Nesapakkam decanting

point for disposal and submitted necessary documents for the disposal.

9. Consert to Operate was not obtalned from TNPCB for its entlre

Bulldlues,

Consent to Operate was not found to be obtained for the entire 33 Blocks by

the developer.

10. Aoollcation of eolar enerw ehould be lncoroorated for the lllumiaatloa of

It is respectfully submitted that, the Respondents 4 & 5 has provided solar

water heater for the top 2 floors of 30 blocks and has notinstalled solar light

existing poles along the internal roads and garden area of the project site

which is noted as violation.

11. Environmental cell wea rot formed.

It is respectfully submitted that the Respondents 4 & 5 has reported that

Environmental cell has already been formed headed by Thiru. Nagaraj-

Business Operations of M / s. Prestige Bella vista.



It is respectfully submitted that, SEIAA-TN is a regulatory Authority whereas it
follows screening, scoping and appraisal as per MoEF notilication 2006,on the

various project proposals prepared by the accredited EIA consultants engaged

by the Project proponents after conducting the Environment Impact

Assessment studies (EIA studies)relating to the type of projects.

It is respectfully submitted that,as per the Notification OM.No.J-

1l}l3l6/2010-1A II(Part) of MoEF dt.O7.O9.2017 certified compliance report

of the Environmental clearance issued to the Expansion projects/ activities

under the EIA Nolification is vested with Regional MoEF,Chennai &TNPCB.

Further in the EC issued it was stated that,

'The Project Proponent shall also submit six monthly reports on the stafus of

compliance of the stipulated EC conditions including results of monitored

data(both in hard copies as utell as email )to the respectiue Regional Office of

MoDF, the respectiue officer of MoEF,the respectiue office of CPCB and tle
SPCB".

It is respectfully submitted that TNPCB hasfurnished foilowing action taken

against certain violations noticed,

"Based on violations noticed during inspeclion on.22.O9.2O2O certatn

violations was noticed and show cause notice was issued to the

developer/Respondents 4 & 5 vide Board Proc.dated.23.O9.2020. Based on the

recommendation from the District Environmental Engineer, Sriperumbudhur,

TNPC Board, Chennai has issued direction to the developer vide Bd's

Proc. NoT2 / TNPCBd I F.2549l SPR/ RL/ W&A / 2O2 | dated O8.O4.2O2 I and are as

follows,

a. The developer shall apply for CTO for the entire projects as per CTE

within 15 days

b. The developer shall operate the activities only after obtaining

necessary consent of the Board.

c. The developer shall provide Reverse Osmosis treatment technolory

for drinking purpose as the EC conditions.



d. The developer shall obtain authorization under hazardous and

other waste (Management & Trans Boundary Movement) Rules,

2016 for disposal of hazardous waste generated from the unit.

e. The developer shall dispose treated sewage to CMWSSB STP at

Nessappakkam.

f. The developer all strictly abide by the outcome/order of the Honble

NGT (SZ) in OA No.21 of 2O2l from time to time."

It is respectfully submitted that the Hon'ble NGT has issued directions in

several cases to impose the Environmental Compensation on the non-

complying pollution units and has been directing TNPCB to implement

"Polluter Pays "Principal in right spirit and to recover Environmental

Compensation from Polluters for the violation caused.

CPCB has formulated the methodology to assess and recover

compensation under QPCB Methodology for assessing Environmental

compensation and Action Plan to utilize the fund'
Board in its Circular Memo No: TNPCB/LAWlSCNl2O2l dated

77 -O3-2O27 has instructed that in order to levy EC for the erring

units / Corporation/ Municipality/ Local bodies the following procedure

shall be adopted.

a. Discharges in violation of consent conditions, mainly
prescribed standards / consent Iimits.

b. not complying with the directions issued such as direction

for closure due to non-installation of OCEMS, non

adherence to the action plans submitted etc.,

c. Intentional avoidance of data submission or data
manipulation by tempering the online continuous
emission / effluen t monitoring systems.

d. Violation caused under various rules framed under
Environment [Protection] Act. 1986 as amended.



The developer has replied vide his letter dated 16_04_2021 lcopy
enclosed] which is not satisfactory. The residential complex was again
inspected on 2O.O4.2O21 and compliance of the above directions are
furnished below

The developer shall apply for
CTO for the entire projects as

per CTE within 15 days

Not complied. The developer

has not applied for entire
projects as per CTE

The developer shall operate

the activities only after
obtaining necessary consent

of the Board.

Not Complied. The developer

has operated the activities
without obtaining necessary

consent of the Board.
The developer shall provide

Reverse Osmosis treatment

technolog, for drinking
purpose as the EC

conditions.

Not Complied. The developer

has not provided Reverse

Osmosis treatment technolory

for drinking purpose as the EC

conditions.

authorization under
hazardous and other waste

(Management & Trans

Boundary Movement)

Rules,2Ol6 for disposal of
hazardous waste generated

from the unit.

The developer shall obtain Not Complied. The developer

has not obtained

authorization under

hazardous and other waste

(Management & Trans

Boundaqr Movement)

Rules,2O16 for disposal of
hazardous waste generated

from the unit.
The developer shall dispose

treated sewage to CMWSSB

The developer has reported

that excess treated sewage is



1.

STP at Nessappakkam. disposed to CMWSSB STP

through private lorry tankers.

However they are not

specified location of the STP

and also consolidated report

has not furnished.

6. The developer al'l strictly

abide by the outcome/ order

of the Hon'ble NGT(SZ) in OA

No.21 of 2O2l from time to

time

Case is still in progress

It is seen from the above, the developer has not taken any effective steps to

comply with the directions issued by the Board as on date and also

continued violation of consent conditions as stipulated in the CTO

and EC violation cited.

Hence, an amount of Rs. 95,97,5561- is calculated as t]le

envlronmental compensation to the developer of M/ s.Prestige Estates

Projects Ltd for the above said violations after giving an opportunity to the

developer in accordance with law vide reference Tttt cited which is

resubmitted are as follows.

As per the CPCB guidelines the Environmental compensation shall

be calculated as, Environmental compensation to be paid

(EC; = P1 xNxRxSxLF
Where ,

. Pl = Pollution index of industrial sector - For Red category industries it
is 60 - 100. An average value of75 taken.

. N = Number of days of violation took place.

The unit has obtained renewa.l of consent vide Bd.Proc.dated

26lLl/2O18 valid upto 31.03.2020 only. Since the unit was in

operation without renewal of consent till date. However the unit has

2.



submitted the application for RCO of the Board on 27.07 .2O2O which

is under process. The unit was inspected on 22.09.2O2O and noticed

that the unit has commenced the expansion operation without

obtaining CTO expansion and hence Show cause notice was issued

vide DEE proc. dated 23-O9-2O2O.Heuce the Dumber of days of
violation taken from 23.O9.2O2O to 23.0,6.2021 1273 daysl

r R = A factor in Rupees for EC is minimum of 100 and maximum of

500. An average value of25O taken for violation
. S = Factor for scale of operation (0.5 for small, 1.0 for medium and 1.5

for large scale).Hence 1.5 taken siace it is large ecale.
. LF = Location factor (population from 1 to <5 Eillon LF ts 1.25).

Population of Ayyappantangal village panchayat is 23,808 as on 2011

census

EC = 75x 273x25O x 1.5 x 1.25 = Rs.95,97,6561-

4. Recommeadatlon
The joint committee having a detailed inspection has suggested the following

recommendaLions,

(i) Respondent 4 & 5 shall provide Reverse Osmosis treatment technologl of

adequate capacity for to meet out the standards for drinking purposes in

the Residential buildings as mentioned in the EC whenever Borewell water

in the existing 4 Borewells utilized as there is more iron content.

(ii) The Respondents 4 & 5 shall provide adequate multilevel car parking after

obtaining necessary permission/ clearance from the competent Authorities

since the car parking facility is found to be inadequate.

(iii) As per the conditions in the EC,solar enerry should be incorporated for

the illumination of common areas, lighting for garden and street lighting

in addition to provision for Solar water heating and the solar enerry was

not provided for the.

(iv) Rain water harvesting has to be improved in the vicinity covering the

entire roof area by increasing adequate number of recharge pits.

t



(v) Respondent may pay the Environmental compensation to an amount of

Rs.95,97,656/- considering the violations/ Non-compliance of EC

conditions as recommended by TNPCB

5. Slgnature of Jolnt commlttee members

Dr.

Director, Regional Office

MoEF&CC, Chennai

o'9til-->
C.Tholkappian,

Assistant Environmental Engineer,

SEIAA-TN

Assistant Engineer,

TNPCB, Sriperumbuthur

Enclosures:

1. Copy of Directions issued by TNPCB dt.O9.O4.2O2l

2. I^a.test EC Compliance report furnished by the Respondents 4 & 5

3. Site Inspection photos



Bv Sosed Post

IAMIT IIAOU POTTUIIOI{ GOIITROI BOARO
PROCEEOING o:TZTNPCBd/F.25ag,SPR.,RI-,V\, & Ar2021 D.tod: O8.Oa.2O2l

Sub : TNPCB - lndustrie! - M,i!. Prrrtlgo E.trb. Prol.ct Ltd, . Prudg. g.[.
Vl.t , Surv6y Numb.t.. 1l1, 1l2t 2t 3/1,3/2, U3,5r'1,82A,50fiA,50/2,6013,
50ra, slrlA(pt), 51Il Bl, 5r/183. slrtcl, 51rl Cl, 5l/10, 5lrl E, 52A, 5m, 53,

541lptl, 35, 1211, 4212, a2l3A, 12135, 111, 1215,1311,11n. 1{11A, Ul1B,412"
4ll, 16t1A,42118, +512,,16/3, as,aA 1511E., 1/811, ain,16'13, {lllE,611r\
4ulB, 4012, 4E/3, 48I,r, 49/1, a912, agl3, 50rlB, Ayy.pp.nthrngrl V rg.,
Kunddthur Taluk, Kanchegpuram DLtrlct - Direquon under Soalbn 33Aol
tho Water (Prevonlion and Conbol qf Pollution) Act 1974 as amended snd undsr

Section 3'1A of the Ak (Prevonlion and control of polldjon) Act, 1981 ar anEndrd

- Regarding.

R.t : lR No: F 2'49SPFyRUASSPR/2021 dat.d 18n3/2U21

WheEas, lhe unil was issued Envkonmental Clearanco by SEIAA vidB

F.No SE1AruF430/2011-'lA-lll dated 1Bl1On012 lo. conslruction ol RBridonlial

aparlrhenl rn th€ total land area of 100109 S.qm with btEl build up Eroa 478003 S.Cm ,

Comprising o( 20 Eloc*s of residential building and 1 block of club hou6e at at Surv€y

Nurnber 1/'1, ID, 2 311, 3n, 3/3, 511, 8/2A, 50ilA, 50/2. 5O/3. 50,i,1. 6tc

AtyeppantMngal Village, KundralhurTaluk. Kanchsepu€m Di3bict.

whorea3, Conlont lo Establish waa bsu6d to the unit of W6.Prslhe g6lla vlsts

localod Et Survey NumbeB. 111, 112,2, 311,3n, 3/3, 5/1, 8/2A 50/1A, 502, 50/3, 50/4.

etc Ayyappanlhangal Village, KundEthur Tqluk, lGncheepuram Ohtri, to. constuclion

ot Rosidentisl Epartment in the totsl land 6.sa ot 100109 S.qm with lobl build up al€a

458341 s qm . Comprislng of 33 Bloct6 in 20 ?ov6r. of reriiontial buildlng wilh tvro

basemenl and '1 block ol club houso, Each tow6r heving 2 basament plus ground pluS

16 floor vid6 CTE Proc.N o ll lfiNPCBlFj97221OUSPRiIL/&A/2013 dabd 28.06.2013

Whereas, Consenl to Op€rat€ was ilaued lo W! PEstigo Estatas Prcioct6 Ltd, -

Pre.bile B€lla Msla is located al SuNoy Numb6rr, 111, 1n, 2,311, 3n, 3/3, 511, gl2A,

50nA. 50/2, 50/3.50/4, 51/1A(p0, 51/,81. 51/183. 51/1C1. 51/1C3, 51/1O,5111E,5211,

52n, 53, s1t1llttr,35, 12J1, 42n, 4A3A, 42138,4A4, 425, 4311, 13n, 44114, 441iB,

\t7z

No 76, MOUNT SALAI, GUINOY, CHENNAI .600 032

Telephono :22353134 to 141, Far :044-2235305E
Emerl ' hpcb.clr Ogov.in wsb . www.tnpcb oov.in



4n, 4t3, 45t1L 4!1B. 45n, 45A, 45/4A. 15t48, .trlt,1, 46n, 4A]3, flnE, 4Bt1A,
4U18, 49t2, 4E13, 4E11, 4U'1, 49D, 49t3,50/.18. Ayyapp€nthanlat VI ag€, Kundrathur
Taluh KEncheepr,rEm Dilbict for RostdGntiat Bujtding Colrptd .prostigc Bella Vrsta.
Comprising ot 25 Blocks in 17 ToErs (Each tourer having 2 basem€nb, Ground ptus

16 noore) with 2083 Dw€tling unit6 & 1 Btock o, Ctub Hous6 havtng Ooubt€ Basem€nt
fioor + GrDund floor + 1 foor) with totrt buitt up area (phase _t) of 338661 Sq m vide
P@c NO.T2/TNPCE/F.10IESPR/RU/SPRyA,,2OIB DATEO: 2611 1n1fi vatid uplo
31.03.2020 which vra6 turthor oxtendod upto 3O{g-2020 tor a th6 industrte8 due to
COVID'!g and pcrmitted to dtscharg. ot s6wag6 ts 629KLD tn which 376 KLD for
flU3hlng, 216 KLD ior Gardening, 232 KLO to CMWSSB Nesapakkam Decan ng point

Wlereas, now, the unil has appliqd ,or ranewal of consent though onljne vide
appli.ation No. 32759129 dat€d 27.07.2020 in the jurisdiclton of DEgMaEimatai Nagar
and resubmitGd on 03.08.2020 in lho 6€me olficr tor Residenflat Buitding Comptex
'Prosthe Bella Vrsta' Comprising of 25 Blocks in 17 ToryoG (Each tower having
2 b.g€rndlts, Ground plus 16 flooB) with 2OtB Drrlting un s a I Bbcl ol Ctub House
having Double Bslemerit ioo. + Ground floor + 1 fooo with total buih up area
(Phaso l) - 338361 Bq.m

l^/ierea.. th. unit wa! inspedcd on 22.O1.ZOZO and during irEpection of thc
residenlial epartmont and th6 following wgre obssrved

L Thg laid Reaid.ntial Building Comptd "prestige Ba e Vrsta. constructed
compriling ot 33 Btockg in 20 Tor/erB wih 2619 dwellino unitg thus
violrtinO th€ aaid conBanl ord€a @ndtton8.

2- Totat bui(t up a.oe of re.idantjal building complax is extended from
33838, Sq.m to 352151 Sq.mthus vtohung corleer order cond ition!.

3. Sewage generEllon ts lncr€Esed as Egalnst lhe p6dn,tted quantity o,
l€w9ge of 850 KLD.

4. Th6r6 te a dl6cropancy in Uto cons€nl ordor, Environmental clearsnc€ and
in aclual @nstruclion mad6.

5. Cong€nt was ilsued in the nsme ot M/s. prestige Estltes projocts Um ted
- Pr$Uee B€lle Vlsts . phs3s I and EnvironrEntal ctearane wa! l6sued
ln tho name of M/8. plest:06 E6t.t6s proj..tu private Limii6d

Wh€lBas, show causo notics u/ar iggued to ihe dcyeloper on 26 O9.2O2O under
both Acls The unit heg fumishad th6 r€pty for th6 ahow c5us6 noflcg on 03 12 2O2O

epplsd fo, rene, at for tho the
ed .q.m of 33E36,t 6nd ihe for
ramaining I block at lho ihe

reneual ot consont to lhe unit according to CTO



\trz
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\|l/herea5. during th6 tim6 of jnspection oh 10.02.2021, th. folowing point! wrr6
obsorved

a) Tha dcveloper h6! const ucl€d comprbtng ot 33 Btocks in 20 Tol.r0r! (Each
to/ver havin! 2 besemBnb, cround ptut 16 ,looE) wilh 2613 Dws tng unitr
with lotal build up are. of 352151 Sq.m lor whi.rl the d6v.loper hrt nol
oblained necessary dcaranco obtalnBd trom SEIAA. Tgrlllnadu 6nd TNPCB,
Chonnei for irrcroa6lng the block! from 25 NG to 33 Nos. thu6 viotsting

Enyironmeiial clearance issu€d by ,Temitnedu 16/lOZO1Z a! por OE

GEnaral conditlons No.6 ln Case ofany changs(r) in ths lcope ol th6 projsct,

th6 projscl would roquire a fresh apprairat by thi6 Minlst y snd clnlortt to

opcrate issued to the unit on 2 11nO2O es par tha Sp€clal cordilion No.t
The consgnt to oporei€ Is r.alid for op€rating tho facility for Urc manuhctuas ot
product (Col.2) at lhe €to (Cot.3) mentbn6d. Any ch.ngo in tho product! and

its quantity h.s to bo brought to ths notic€ ofthc Board ard trcoh conaant ha!
io b6 obtained

b) The developer hr! obtained phnning psrmlssion tor the constuclton ot lbove
proJecl lrom CMDA Vid6 Lr.No C9420812010 d.ted 29.1220,t1 and

Eub36qu6nuy lhey hav6 oblelned plannlng pemirsion from CMDA vldo lottGa

dated 13.02.2013 for th6 conltruclion ot MSB Relldendat buitdtng buld up

with 33 blocks with 2610 Owo ing unit6

c) The d6veloper hss obla;nod buildlng poamit from Chonnai Corpoaation vidc

CEBIJCOI2/000882012 C3l12OBn010 d.ld 30 '12.201't fo. c.nstnrdton ot

above raid proj€c1

d) Tho developor has furnishod p6rti.l completion c6 ificaie obtaln€d trom

CMDA for conslructon resilsntial apanment for 25 blocks onv vido CMDA

loter deted 06.01.2016, 16.03.2016. Howover thc dovslopc. h.! oonltlctod
33 block! and during inspecton it war noticed thal th€ 33 block wBro und6r

operabe conditions Thc dev€loper ha$ not obtairad co.npletlon cartifical.

from the compeient Authority ahd enlire buildlng is nov, occuplod.

c) A! per the EC 6t6iing lhat th€ developor shall providc adoqualc ddnklng

waler tacility besed on the Ravelse Ogmoab traatncnt tBchnology Hor€ver

during inspeclion it wEg noti.rd that lh6 dgvolop€r haa not provld€d Rlvorsa

Osmosis troEtmenl t€chnology lor ed6quat6 drlnking vretor,

NO 76, MOUNT SALAI, GUINOY, CHENNAI. SOO 032
Tslephono : 22353134 to 1.1, F&r : 044-??353066
Emall: hpcb-cnn@gov.rn Web: www hpcb.gov.ir



0 The devolopcr has PIovld.d Sewege Treatment Plenb (STP'S) c'pacity of

4sOKLD, 86oKLO. 24OK!DAI the comPoients of STP v/erE und'r oparalion

Trcated so,xago an.Vzrd thmr4h I'IABL Approvod hb & ib ROA revoal lhal

all lhc paEnEtarB are within tho $mn prescrib€d by the Bo€rd' Tllaled

s6flag6 Saanpb! wlra @lbcled on 2O.Ol '2ml end ROA ol tteat'd set'age is

auraited

g) The unit ha! provilod Electro Magnetic Flo$' MeteB (EMFs) at ulo inlel and

ou0et olthe allthr STP. which is under ope6hon

h) As por tho conaonl ordd thc tr€aled sewage 376KLD utilizod for toilel

flushing. 210 KLO utilizod for gardcning' The cxcogs treatcd seuJEge 237 KLD

i! to bo dbposecl ln to CMWSSB Nesapakkam Decantlng Point sewer

netwofi. Ho{Evor during inaP€ction i was notic6d that tle trraH lcwage

pa illly ulltsad loa tollal firlhing and pattia'y utilized lor ged'nlng'/green b€h

developmant Th€ d6vllopct has not disPo!€d thc oxce!! tEated 6ewago

Ci/MISSB N6apakkah Oocanting Poant tt is repo(sd hat lhe ontirc trcated

sewago Oa.lo€ied from tho retidential complet is bcing ullized for toilot

flushino/Gre€n belt develoPnrert In lheir pr6miBr3 Ho\ /ovsr thore is no

aufficieni arca avollable for gardening within the pr'mises Slnce th6

developor havlno 3.828 Hecbre for gadening/Green belt dovrlopment

l) The dev€lopor he3 nol obtalnod authodzadon undor Hazardou! and olher

waste (Managcmer( & T..ns b(rundary Movement) Rulor, 20'16 for dilposal

of hazadou3 wastc g6nraaied from lhc unil.

j) Ths d6vcloper hse lnstalhd Organic Waste Conv€.t6r to compost lhe

leavosJbioma$ and tha lamo wEs ulilzed ar manure for their gade{ing and

the was in oparalion

k) The developer ha3 Prcvided acoustic enclosurc8 wilh !t'ck for the DG sets

capaciv of 725 t(VA (10 Nor.), 600 KVA (5 Nos.) and 500 KVA (sNoe ) were

undcr oporablg conditions end lhe dev€loper haa conduclod ambient air

quality luNry/ctact luNoy ihrough NABL ApProvod leb E ito ROA Eveal that

allthe palEmot6r! are wlthin lho limit prescrib€d by lho Boad

I) Thg dsvelopor hei pmvrded 6eperate enorgy meleE in STP! lo a$ess tho

quantum ol cnorgy consumpton of STP!.

m) Thore i5 no t ade sfruont generated lrom the r$ldentlsl c4.nplex.

n) Tho dewlop6r her provided lain wat6r haNaltlng pcrcolatlon system all

around th6 boundary of tho rosidential complex.

o) The devoloper ha! providod S€parate \ /€t end dry bina ei the ground lovel for

tacilitating a€gre€alion ol weltg.

p) Thg develop€r ha! provucd Gre€n bell developfient all slong the boundary

ol lh6 complcx.
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Tho deysloper hes provld6d solar pEn€la st lhs roof top for eleclrilicsuon ol
tha comdon erca.

Complienc. 3tEtu5 ofcondiliors siipul.ted ln tho CTO 16 uptoadod
The de./elopo, ha3 nol hand€d o\rer hc prcpqrty b lh.
Ownor/Socloty/WohLdra Assoclalion so far.

Wharsas, Thiru. Dr.V Anupkrishnan (applicant) har filgd a caac balora th.
Hon'ble Nolionsl Green Tribunat (Sa soalnst Oircclo.,MOEF e CC R€llonel ofics,
ChennAi and M./s prostg€ Bolla vbt vlds O.A- 21n021 rsgadlng th€ follourlng

violaton of clndilions imposod in the Environrn€nbl Closrancr lgsued to tho rEid.ntial
apaalmenL

l. Sulflcier car parking a.sa i! not prorldsd ar m€ntbn€d ln ttle
Environm6nt clearancE lor tha prqocr propolal.

2. Sufiicient watgr supply m6chan6m is not provlded in tho rertser ial
paojoct as undortaken

3 Emergoncy OG seis haye not been paovidsd,

4 Construction was made againsl tha plan snd pcmbsioo ClanEd end th6

clnditions impo6ed in lh€ Environmlnt Cl€aa.Ilco.

5 ThcG i6 no propor tr6elrr1€nt hdllv provH€d tor trEatnant of tia u/ertc

genoElod ln lhc complexi thc facility provided b lnsufid€nt to m.et th.
wa!16 vrater that will hav6 lo b6 trealed h efircliv6 manner to prolet
environment.

ln view of lhe sbove, the OEE, TNPCB, Sriporumbudur h rscontrnondgd br th!
islue ol cortain diGction! to th6 unit ol t{/!. Pre.tige E.t t6 ProFcls Ld, . PEstigc

Bolls M.ta , Surucy Nlrhb€rs- 111, 112, 2, 311, 3f2, 313, 511,8/2A, 50/14 50/2, 5(y3,

s0/4, 5ll1A(r0, 51/181, 51/193. 51/1C,|, 5l/1C3,51110,5111E,5211,52n $. 51J1(pl),

35, 4211, 42n,42t3A, 1AtB, 12t4, 42J5, 4311. 13t2, 411A, 44t18.44n, 4413, 4511A,

4AlB, +5n, 45t3, 4514A, 15t48, 46t1, 16n. 46t3, 47 Ae, lft1 \ {U1B, 11it, 18F, 1411,

4911. 4gn, 15,3,50/18. Ayyappanthang.l Village, Kundrathur Taluk. Kanch€€puEm

Dirlril

q)

r)

s)

No. 76. MOUM SALAI, GU|NoY, CHENNAI- 600 032
TsMone : 2235:113,1lo 141, Fa.x: (x4-223:i3o58

Enrail : InpcEchno0ov.in W.b : wrviv.tn@.gsv. jn



Thelglo.!, in sxarclse ol tho poweG conlo.rcd unde' S€ciion 33 A ol tho Waler

(P&CD Acr, 1974 as Emend€d and rection 31A ot tho Air (PacP) Acl 1981 as

smend6d, tho Board i3ruo3 the tollowing dirsdions to tho unil ot iJt,. P"'tig' E i'i"
Prol.clt Ltd, - Prt.Ugo B.llt vLtr I SuiY.y Numb'r'' t't, 1'2, 4 3'1' 3,2' 313' 5/1'

6,2A, rortA.5Or2,5Or!,5o,4,slrtA(pt),51,181,6t/183,51'lcl' 6l'tc3' 51'1D'

$11e,52lA,32/2, 53, s,U{(Pt), 36,1A1' auz' 
'Z!rA" 

1,.'r!B' 1A1' 1A5' 13t1' +3t2'

14t'lr\ //lfl8,,wnt 4$ tsl1L, ,,Aa, ail12, 
'5'3, '5/'A '5/'lB' 

i'6'1' {5I2' 46/3'

4711E,4€fi1\ $l'1|a, 1E12. '{8,:t, 'l8,4, 't0/1, 
/t9/2,4913, 50/18' AyyapPtnth'ng'l

VllLga, Kundtathur T.luk, K.nch..Puaaln Oi'trlcl

1. The dev6lopor shall apply for CTO lor tho entiro proleds as Por CTE

within 15 dey..

2. Tho dawlopcr shEll oPcrEtB ths aclivltios only efler obt'inlng rEcossary

consent of the Board.

3, The dev€loper Ehall provids Revolgc Osmosi3 treatrn€nt technology for

drinking purpos6 es perih€ EC conditions

4. The devoloper 6hall obtsin authoriz'fton under tlazardous ond othEr

wasG (Managem6nt & Tran! bounda'y Movem€nt) Rule3 20'18 for

dbposal of hszardout waltc aencEl€d from tho unit'

5. Tho dev.loper rhsll dispo!€ treoted sowtge to CITIWSSB STP at

N€6saPPakkam

6. ThB dovoloper shall 6t icly sbide by the outcome/od€r of th' Hon ble

NGT (sz) ln oA No 21 o1202'l lro'n lime to tim6'

Faiture lo comPly with the abovo 6ald direction will lead to issue of further

dirlcljons br closura and ltoppagc ot Powor supPly to lhe unrt undcr the seciion 334 of

thc Water (Prev€ntion snd Comrd ol Pollu{on) Ac1' 1074 6s 
'm'nded 

snd under

S€dion 3lA of tho Alr (Prevonuon 'nd 
contrcl of pollutlon) Acl'

1981 as amonded,

Th€ tsc6ipt of thi. proco€ding shall b' acloowlads'd. -4{YaFor ch.lmtn
ro ^5drl,tThe

!lr. -Pnttge B'llt vlrt'' Ph"s I

No.
Anna Salai,
Nandenam, Chonnai'600035,

Copy to

1 Th6 Joinl Chief EnvlEnmanial Engin.€r (Monltodng),

Tamil Nadu Pollution Conttol 8o€rd,

Chcnmi- lol infomation and neca!3.ry actbn ple's€

2. The Oiltdcl Environmental Englnaar.
T.mil Nadu Polluton Conbolgoad,
SriperumluOur - fo, informslion and noc€slary aclion pbasc

l.r"*ntorrr".



estiPe
cRourf-

o8't Juty 2o2lTo
Thc Nodrl Agcncy,
Sllrte Environrhent lntpEct Asce3cmeDt Altahorit] (Sf,tAA).
3dl loor. Prnrgul lluikliog. No.t, Jtcnis lloud,
Sridnpct. Chconfli - 600 0lS.

Deqr Sir/Madam.

il 
.;,1::i;i'-i::T" 

lf" ".'"., .,,llbr-rlrqri,r-Cs,rElitsE on zooa.zo2 r.

t6. I 0.20 t2.

llr:TIIl"" 
with thc rcF.nlnce ( | ) cil!'d above. wc arc submining hertrvirh replir.s for your

I.

commencenrcnr orrhc pfojccl.cons,uc,l"l **d'L:?.'l.rfJlfi,ll,,ffix it"""lof rhc acknowledgcmcnr for .hc submission of rht, hrlf ;;i; rcpon to thc minisrry iscnclosed herervith ss Anncxure _ I

l. pBlr.idcC$_0lcl[el-!:J.in rhe Envimnmcnul Clcannct for

h..&. 8 tu . prtj..rr Ltd- pr!.ti8c Fot,
pt'o* ,iu ni'flirftf Hili'i'fif,Hf-dra&r. (:hc'uui - 6dlo35

Prc.tga ltldlr p.oi.clr Ltd_.
pbonc: +gt iO 2sSctoi B.luders - j6O OZJ

We wish ro inlbrm 1ou tlrirt wc have providr{ aod ullotrcd parking lots to thc resident aspcr lhc Chcnnai Mcrmpotitan Dcvelopmcnr Ar/thorir) (Cil;i; ;r... Thc parking lor

:::H:* ::.:T_11:::1": T*r,lq) 
*rr covcrcd 1laseme", ;;;; so rhat no,,ubric-spacc was urilizcd and $.ithout disrurbing the cornmon ,rifi,i". *irt in ri'.f,r.rr'ir.J



1hc copv ol thc approvcrl plun oblairrcrl l'rorn CMI)A is altachcd ss Anncxurc - ll.

Project
Componcats

No. of nnits

Prrking requ ircd us pcr
CMDA

Parking providt'd

Car l'url<ing
Two

Whceler
Csr

Parking
Two

!V hseler

I BHK 601 No s

900 No's

600

900 -
601

1 U t-lK

I Bl tK 811 n4l
.l tlt tK 268 No's ?6rl

V isitor..t"t 
l

201

2.1I 2 No's

' l0l
6l)(l \o's 2.2li iio-'s

a)l
(,03 No's

l. S!-0jg.L.'nt-lUdlr1-S1rpdf-ruc!Id5$-jt npl firovid!:d ir thc r.-sittcnliirl proicct its

uldunirkcn
It is a rtsidcntial projcct uornprising ol'?6l-l dwcllin.; units. Thc titsh Natcr rcquircmcnt

lbr this proiuct is cstimated us 806 Kt,D which is buing sourccd tirrm thc Chcnnai

lvlctrupolitan Water Supply and Scweragu Board (CMWSSB) Dut ol lhc $nctioned

supply volume r-rf 2 Ml,D (2000 KLD), Ths rc(luircrncnl is btitg rncl linm thc CIvtWSSB

by puying thr: upplicablc churgrcs periodicully. Durirtg thc summcr sqasoo. whcn thcrc is

inadcquacy in supply from ( MWSSI), the fresh lvutcr is bcing sourccd thruugh the

privEle tankers supply lronr the vicinity ol'Lhc Froject site. '[hc copy of thc cor]curreocc

lcncr linm Cl\4WSSll lbr thc fresh tua(cr supply snd thc lutcsl [c{: rucciPl lor thc water

charges is cnclos:d hcrcrvith ar A,|ncxure - lll.

Lqrc. rgs:lri)-Q$-rc-$-!!us n-qrl bssu pr!'-y.id!.td

Thc total fxlwqr rcquiremcnt li)r lhe proj(rct is 10.5 NlV,\ lirr which llx'sul)stulion and

lransformer yard has becn installed u'ithin thc proiccl sitc by ohtaining prior approrul

lmm lumil Nadu Elcctricitli tluard (lNlill)- Ilrtt+cvcr. it is l gcneral Practice ol'

protiding 10-50% ot lhc actu$l powcr rcquirtm.nl fls Folvcr hnck t'or lhc .esidcntill

buildings- Wc havc pruvir.lcd l0 nos. of DC Sct as p,<'rvcr lrackuP comPrising of 725 KVA
(10 Nos.).600 KVA (5 Nos.) nd -500 KVA (5 Nos) lvith a (otal capocity of 12.75 MVA

for thc prujcct site, Flencc lhe adcquaLe numbcrs ol DC s,.1s wcn- providcd to mcet oul the

hackup powcr supplv lbr the Frojcct sile. I he photographs

4.



5.

rh(rwing rhc I)(i o ricr installld al rhc pn,j!'cl silr ir atttched hcrc*ith u-r Annerurc - lV.

Cuottruclion \rcn: nladc nuairtsl thc rrlxn and lNlrrlission grantcd and thc conditions

imoosed in thc}1tu[e1111t11fl-Cls4fflg,
Construction wns madc s pcr thc plan otuircd tiom the Chcnnai Mctropoliun
l)cvclopmcnt Aurhority (CMDA) virlc l-,sttcr No. ( /PPIMSB - lT/38 A to AC20l2 &ted
11.02.2013 arrd thc corrrpleti.rn curtilic:rtc ,,r'us oburincd lbr rlrc phase I & phue ll vide the

lcllcr No. lr('ic-ll4t4li2(]15 dored 011.01.2016 & I6.0-1.2016.-llre completion cenificatc
taas issucd bassd on tlrc cornpliancc ol'thc huilding constru,ution its pcr lhe plsn approved

and c'tlrcr rtpplicablc CIMI)A norDrs, l hc copics of the Planning pcrmission for lhc pmjcct

und thu conrplction ccrlilicxtc havc bcsn cncloscd hcrcwith as  nncxurc - v,

'lhcrs is lro nnrl^..r lrratmcntl
Scwagc gcneralcd is lir the pnrjcct sitc is lllJ Kl.D for which 3 No's o[ Scwagc
'I reatnrcnt l'lunt (STP) huving total capaciry of 1550 Kl-l) (240 KLD - I No., 450 KLD-
I No. and t6(I- I No. Kl.l)) is installr,'d in thc projccl sitc.'l.he S'l'['compriscs of primary

trcatnrcnt such as bsr surrcn charnbt'r, Equrlizllion Innk followcd by biological

trcatment comprising Fixcd-hcd bioreactors (FITBR) and scnling unk l'ollowcd by

Itessurc sand liltcr. activutcd curbon lilur and Ultra Violet sysem for disinfection. The

trcotcd l^.otcr is being usud lirr 'loilct Flushing. Grccn llelt Devclopment and thc

nimaining rvatr,.r is bcing scnt to rc ( MWSSB's Ncsirpakkam Sewagc l'rcatmcnt Plsnt

decanting priru lbl disposal. llcncc thc Wask W tcr genunrtcd wilhin the projcct sile is
bcing lrcstcd anrl disFxrrJ in propr nrannur, l'hc' copy of thc Adcquacy rcpon for

Scwagu 
-I-rcntmcnl Plant's ohtaincd lkrrn .{nna Univcrsity and lhe photographs showing

thc S1'l'componcnts install,,'tl nt pro_i!'cl site is stiached herrwith os Ann!'xur€ - Vl,

lhe:xrlid rvo-ste gcnurateri liom tlrr: residcnts is srgrcguted into biuregradoble & non-

biodcgrudoble solid wa.ste at sour!-r,r. Thc scgregatcd wastes are haing collecrcd snd Ue

biodcgrndehlc. wastes arc beiug trerted in Orgunic wastc Conv!'nfi (OWC') insullcd in

lhs projcct sitc. -[he 
treutr:d cornJxrsl fnrm OWC is u'!d as m0nurB for the grrcn bch

dcvelopmcnt within thc pmjcct sitc.'lte collectcd non- biodcgradablc wascs arc bcing

handr:d ovcr to thr rucyclur lur rccycling. llrc ltrotograph ofOWC insullcd at projcct

sitc is atuchr'd hercrvith as Annsxurc Vll,

'l hs f cility providcd is insulliricnt 314gg11hg 1v_rptlrvatcr that will hlve to bc trcsted in

!i
Ar mcntioncd lbovc thi; rlnsrc $otcr gcncrrucrl *ithin lhc prujccl sitc is bcing tregtcd by

J No's rrl'S'IP instullsd rvirlrin rhc pmjcct sitc.'l-hc rn ulcd watcr is bcing uscd rvhhin thc

proiccl silc lbr tuilct tlushirrg und grcen helt devc

7.



senl to thc (-MWSSB's Ncsapalkanr Scw;rEc l r.,lrrrncnl trl nt dr,.canting prrint. I lcncc
sutlicicnt trcnttncnt laciliry hrrs bccn prLrvidcrl t() tr\:at .d disposal of thc $,nstc wiltsr
Bencratcd from thc projcct sirc and it is h:inr tlisptrscrl in n nranncr sithout hurming the
natur.rl cnvir()nmcnt. 1hu cop;- rrl'thc reccipt sh(r\r,ing lhc c\css\ lrc tsd scrvag,., hcing
disgrsed at CMWSSB Nevpukkam [,lunt is arracherl as Anncrurc _ Vlll.

Also. ln continuation kr lhc refercncc (2) citerJ atxrvc. r+e are submittirrll hcrcwith the
tudditionul p0diculars sought hy tltc nrcmhcni ofjoinr cornmirtcc during rhc inspe,crion.

'lhe details ofcar parking provkled lhr rhc projecr sire is shrcd in S.No.f ot.lhis lelcr.

9.

We wish ro inlbrm you thar wc have prov idcd solar watcr hcotcr for th€ rop 2 Uoors ofl0
bl<xks. Also. wc pmF.)sed l'or inshlling solar lighl cxisting 6rles along thc intem0l roads
of drc proj!'ct sitc. Thus. yrlor watcr hcalcr und solirr stNct lighring lbrms rhc encryy
tonscryation using thc solur rncrgy, l}c photograph showing thc Solflr Water Hetrter
Systcm insaallcd flt rhc Projcct si((, is alr ched o_\ Anncxurc IX.

We src sulrrnirting hercrvith thc, complioncc ol. the crrnditioos stipulated in thc
Flnvironmcnral C'leorancc (t:(') vidc lj. No. SlrlA A,,tit3{)i l0l l_lA-lt I dr; 16.10.2012 0s

10.

li,llows:

PART A - SPOCIFTC CONDITIONS:
l. Consiruction P[usc

Consenr lo ljslablishmcnt (C'l-E] was
obtlincd tionr fnfitil Nldu Srurc pollutir:n..(,ooscnt lbr listablishrncnt.. shall b"lro,,,r,,.u rrom llll rt Nlldu 5l8tc pollution

rrbtsincd liom Tumil \arju Srrr.,Crnrrul 
tlu rd t.t.NpCB) vidc prucccding No.

Pollution clontrol Eourd und u .r,p,, .t'ntt I 
No' I 1 1.fl Nl'(-B/l 18722/0l-/sPR/A& w/lol

bc suhnittcd ro Minislr.v lrctbr,: sran ,rf l 
I 

:ot-"d' 
28 0(r-21) 1 3' l hc cop,Y ol' ("l l: was

an) construction work ar rh!. sitc. isuhnriued k) lhe Minislry hetbrc thc
comm!'ncun(.nt ol tlll: constructioo.
'lhc copy r.rf rhc. C[lj copy is flrrachcd os
Anncxrrrc - X

S. No. EC Conditiorrs Stalus of Compliancc

)



En-surc smrrth tums or struight nrod 1We havc providcd smooth tums and straight
insrcad ol 9(f tums at no oI placcs. roud irrstead of 9(f tums ar ;,€r the appmvcd

lbr pluntrtion. uomplirnce rrith thc approvcd plon obtained

tiom CMDA.

Conrplicd

Encrgy (.onsrrvation should bc mtrre

tharr >20o/o,

Zcbru crossing lbr pcdcstrians shouhj br
pruvidcd or ths main n:ud.

FilTlur:nl dischurge pipc should hc gloLrnd

lcvel ond ul'dilltrenl cohu flnd t!pc.

tinsurc 450.500 nlJ wilrcr ranks f'or nrin

watcr lurvcsting.

rcquir,cd xuritarl rnd hrgicnic

Complicd

Encrgy Conscrvation ol'> 20 % is achicved

by inulling crxrrgy conscNation meosutrs

such Er [.h.D bulbs. Oeadess lifts, timer boscd

swilchcs lrrr common orrasr energy cflicicnt
(VF Drivcs) in pumps & motoru and low
l'low lyp( lixturcs,

We havc providcd 7.cbru crussing firr
pcdcstrians on thc moin N[rd ncar cntruncs of
the project sitc.

vi)

\)

,nrc sur!'s should [rc irr placc bslbrr.

lsorrting constructir-rn uctivitics lnd to br.

(ixnplicrl

Wc havr provitlcd sswagc disr-hargc pilxs 8l
gnrulrtl levc.l with diftLrcnt colour and type.
'lhc phoiograph showing colour codsd
plunrhinB lincs at projecr sire is attachcd us

Annertrrc - XI

Corrrplicd

We. lrrru constnrc(cd thc suntps (3 nos. with
trrtal cupuuity ol 4t0 cu.m) lowards coll€ction

and itr)r!8c rrl runoil liom lhc lcrrucc urca.

Con tplirrJ

All rccluind s.rrritury ard hygicnie mcusurss

srrch rs toilcl. logging tbr mosquilo contrul.

v iii)

t..t'
?lt

Suitablc loiler lixtures for wateriwc 
hrvc pruvidcd low flow rerrted taps and

conscrytr(ion srrsfl bc nrovided ishowcrs' loilel fixturcs which arc of low llow

S. No. EC Corditions Stutus of Compllance
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S. No. EC Cooditionv I Stttus of

x)

xi)

r ii)

x iii)

xiv)

!!1l!.,tar,I1-1"a-]
' rnd medicul fucilities were I

hc construction workers and 
I

rrruintsine'd throuthoul rhc i

wurcr is hcing uscrJ lor

irrig,ation uf Opcn Spccc

airl room in thc pruj$t
r and oJrratkrn ol' thc

proper drinkinS w:tler and

xr Constfucti(rtr wOrkerS Ut

rntin: constructi0n pDriod,

thc rrnstc watcr thnrugh

solid waste gcncratcd haJ

ru locol body.

d lirtl and utcnsils likc

ras cylindr:rs. ctc. to thc

construclion phax'.

1ed lur construction wcrt

lical ollccr tbr htalth rurtl

hefore eng, ginB them lo

Wc havc pr,rr'irlcrJ LlV disinfection sysEm as

u pan ol thc (sistin8, sewagc lrcttlncnl planl

(S tP) li)r di\infccling tllc h,;atcd $ sic wotcr.

('omplicd.

\Yc havc uscd flll lhc iop soil cxcovltcd

drrringl conslruclion actiYitics in hortictrltoru/

landscapc dcrclopmsnt r,l itlrin lhc projcct sitc.

coostruction uctivitics should lrc storcd

tbr usc in horticulLtrrc/ lundscnJt

dcvehrpment within thc proic(( liit(.

lhc top soil c\cilvtlcd (luring



S. No. EC Conditiuos Stutus of Compliarcc

lxvii)

l)isposal of muck during construction

phosc should not crcolc any ady!'rsd

effect on thc neighbt,rinll comnrunilics

uod be disprsed rakiDg thr'nsccssary
prcclrutions for gcncral urfcty und heulth

aspccts ol'thr.' pcoplc, onlv in appnlvcd

sites. rvith thc irpprr,val of cornlxtcnt

authuritt.

Cr-rmpliud.

Wc had stoed snd rcused lhe muck within thc

pnljsct \itc for lilling low lying aruas within
dre construstion sitc,

sv iii )

Soil and ground w0rcr samplcs rrvill hc

lcsted to lsaertain t[nt ttErc is no tlrrcat

to ground warcr qtrnli(y br leaching ol'
hcavy mctals and orhcr toxic

uortlarninants.

(lomplicd.
'llrc soil and ground wotcr samplcs werc

collcctcd cnd unulyz-ed through cxtemal

laborurorics ard thc rcsults wert lbunrJ to be

no thncat to soil und gruund w8tur,

xix)

Construction spoils. including

biruminous matcrial end trthcr haz,ardous

nrgterials. must not be allowed to

contaminatc rratcrcourses and thr,' dump

sites lbr such malcrial must br'sccurcd

so thal rhcy should not lcnch into tlrc
ground rvutcr.

(lomplicd.
'llre construction spoils gcrcrorcd fuom thc

c(-rn$ruclion sirs wcre storcd and rr.uscd it by

lilling tirr various purposes ln thc projcct sitc

during thc construcaion,

rr)

llle dicssl gcncrutor sets to bc uscd

during construction phasc should [re'lorv

sulphur diL'sr'"l rypc rntl should conlbrrn

lo E(P) R[les prcscribcd lbr air und nerisc

..mission standtrds.

Vr.'hiclcs hin:d lirr bringin,q conttruction

mulerial to thc sitc shoukl bc in good

condition and should contbrm to

applicablc sir and roiss cmission

standards and should bc opcratr:d only

during non - pcak hours.

Complicd.

Thc Luw sulphur dicscl (which was availablc

in thc p-trol bunk; was uscd 0s fucl for DG

sljls,

Lomplic,l.
Vehiclcr hirld frrr bringing construclion

material to lh€ siie rverE in good condition

and conl'rrrm to NAAQS 2009 & l'he Noisc

Polltrtiorr (Rcgulation And Control) Ruhs.

2000 stundards. Construction vchicles wen:

opcratcd during non-pctk hous,

xxi )

C'onrplicd.

Ambicnt noisc levcls wcrg conlbrming to

rcsidcntial sundards both during day and

liq!, ll,.:."n*L rrlr,,ol_lrld- .1 ,E

rAnrbicnt ntrisc lcvcls should conlorm to

tiLndardi both rlurirrg rJay and

ncntal pollution loarls on tltc

and 
- 
nuisc quuliq shor.rldtr-

1S
,,'NA\I
w)a.
-/-(:,

7'



closcly monitorcd

construction Phasc.

during

F-11'-Ash should hc uscd rs huilding

materisl in the co[struction :rs prjr lhc

xxiii) provision ol' l'ly ash N(rlifitjation

Scptcmbcr. 1999 nnd amcnded cs on 27'r

August.2003.

Rcady mix concn:tc

huilding construction.

mu[l bc ustd in

Stulur of Complirncc

cmhicnt air and noisc quality wcrc monitorrd

rluring tlrc conslruction phasc.

(lomplicd.

lVc havc uscd Fly a.sh contuining ccment and

bricts lbr thc cons(rucli(rn puTroscs.

ll,.-ady nrir concrctc (RM( ) was usc'd lbr
building construction and cubc tasts wcrc also

conductcd to asccrtain thc quality.

Compli,:r!.

xxv )

rxv i)

Stom wotcr contrul and its rt-usc as pr
('(iWll and BIS standrlrds ftrr vlriuus

applicotions.

Wate r demnnd during conslrtrclion

should bc reduced by usL'rrt prc-mixcd

concrelc, curing agcnts anrl otlrcr hcsl

plilctices pft:volcnt

Scporation ol' grcy and hlack satcr

should bc done hy the ttse rrf rlual

plurnbing linc for rcparatiott rrf gr,uy anrJ

hlack rvater.

l reatment ol' lO(Pzi, grcy rvittcr h;-

dccentralizcd trl'dtntcnl lll('rtld bs d()nc.

Wc have constructcd sunrp for lhc collcction

of rLrnolT lionr the (xrf top (3 nos. widr total

capacity ol'4110 cu.m) lnd pcrcolation pils

wrrc cons(nrcted lirr the augment thc ground

Prc-mixcd concret€ nd curing agcns wcrc

used trr rcduce lhe wstcr dcmand dttring

I conslruclr(rn.

( omplicLl

W!' ha!c pnrvidcd s,uprratc pipclines for

scp mrion ol grc.v and blsck wutcr wil-hin thc

pruject sitc

Wc hrvr: installcrj 3 ncrs, rrf Sl'P's for thc

trs tmcrrt ol sclvlg,e generirtd from the

project sitc, l(x) 7" of lhc sewage gcncrJld is
bcing collccted and lrcrtr,'d lhnrugh thc

insLlrllsd S ll''s

xxvii)

Ct'molitrl.
Pcrmission to drarv Smund wltcr sltr-ruld ,,, ,''-l'-, Wc huvc rrrurccd the wutcr lirrm thc privorc
trobtoirrcdfrumlhccoa1p(lgntuuthorily|._-,._.--
prior ro corrsrnr,cri.n/opcruri.n "i*llt'"*"1 1l' :i'-^:.,.:-'li':lktn 

purposc and
' -'- 

| uround \rrtL'r is not used lhr thc constructiun
prujcct.

las rr,cll os for the opcration purposc.

S. No. EC Condiliorg

xxiv 1
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Wc hlve prrrvidcd a€rdtors taps llnd showc]s.

toilct lixturcs arc ol'low llow tyJxs.

Iixturc.s for showcrs. toilct flushing and

drin\ing should tx ol lorv l'low eirher b.v

us!. ol ucrfltors or prcssrre ncducitlg

dcviccs ur scnsor basud control.

Complicd.

Our projcct is a residential building complcx

*hcrc lhcrc is no ccntral air conrJitiuning

systcm. Clszcd opcning aru providcd in the

rlindors ol'thc rssidcntial buildinS,. l'hc total

opcnin(s (\virdou's with glass) nccount 10

rrnly rbout I 5ulo.

Our project comprists oI esidenlisl units asd

hcncc lrrrergy Conscrvation Building Code

(l':Cll('). 2007 is not upplicuhle. Howcvcr.

llremral insul lion murcrials werc

i[corpor.rLed in construcLion of thc prriect as

on gncrB) conservution meusures.

Adcquotc measures to rcduce air and lheighr 5J m ubovc dre gruund lcvcl lo contnol

noisc pollution during cttrrstruction lthe nir pollurion and acousiic enclosurEs wGFe

k('cping in mind CPCI] nonlrs on noisc lproridcd for the I)C stls to control thc roisr

Iirnirs. iNithin thc pttscribcd limits by (:l'Ct!. 'l'hc

phologr{rph shtrwing the DC und its Stnck is

q(Hchcd ss Annexure -lV'

"-*'-*; ;""t o**rn'""j :::']::1

niqulrsnrcot.
lFftrJcul'

Thc upproval ol'ths sompctsrtl authr.rrity ('orrlplictl

sh ll bc obt incd lbr structur l strtl'tr ()[ Wc lurt obttincrl structursl dasign

NquircmEnl as pcr Encrgl' c'unscrvution 
I urit,t **, and hr,ncc Encrgy Conservotion

Ruilding (irdc' whiclr is pro6rsc.l ,,' h lr,u,,r'riu c.odc (ECtsc). 2007 is not
nrandator; lor all air couditioncd $prccs ' ^_-,. .^:r. ,...- ",...,.--,,., ..6i,r r-r.ru-n-.aonlieahlc li)r rcsidcntiol units. Horvcvcr'
whilc it is aspirotionul lbr non- uir'' "

!cncru! g(rllsgflatlon mCasUl€S SUCn ES USC OI
cr-rnditioncd spaccs by uv; ol {pproDriutuI . --.

-,.-, .-- ,.-,",,lt[cmal lnsulltlon malcrlals ucrt
thcrmal insulntion matcriul to lirllill'. ' .

niquirsnrcor. ;l:'.u,.T'ot"o 
during tnc constructlon ol ltlc

Rrxrl should nreet prcsuriJrrivc

rcquirenrent ol' lineryy ('onscrvalion

Building (.'odc (b:(:ll( l h) using

oppropriute ihcrmsl insulstion nralcriul.

t(r lullill lhc rsqLrinjmcnl

Usc of glass may bc rurluccd by up lo
4V/. to Nducc lhc eleclricilY

consumPtiun lnrl load on lir
xrxi; conditiuning. ll' necr,:ssary. ust high

. 
quoliry doublc glass rvitlr sJrecial

rrflcctivc coating shull he' uscd in

windows.

rrriv)

S. No. EC Conditions Slstus of Compliaocc
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th!' buikJings rluc lo cadhquahc.

adcquucy ol- lin:lighting cquiprncnts, clu.

as pr Nutional lluilding Codc incltrding

prorcction rneasurcs fronr lightning ctc.

rxxv i)

EC Conditions

Provision shull bc rnade for lhe h,.rusing

labor r.rithin thc sitc wilh all nelcssary

inlirsaructurcs and lhcilitics such as l'ucl

lor cooking. mobilc toilcs. nrobilc STP.

ufe drinking $iatcr. mcdicul hcalth carc,

cltche. clc. 1ltc housing may hr in thc

florm of tcmporary slructu]L's to bc

rcnroved aller thc complction o[ thc

Slrrtus uf Conrplisncc

cx(cmal cxlxn lor the salctv of the bu

du,u lo earthquakc. adequncy of firclighting
cquiprncnts. clc. as Jx:r National lluilding
Codc including prolcction mcasuncs fitm
li{htninr ctc.

Cornplied. 
I

We havc providcd the basic umcnitics lbr thc I

lillxrrcrs and facilitics such as fucl lur i

cookill8- ,nobil€ toilcts. sal'c drinking warer.,

msdical hcalth cnrc and houscs were in the i

liJrnr ol' tcrnfrurary structures wilhin lhe

proj(ct sitg. lhcsc structurcs wcrE rtmoved

rlicr conrplutiun ol'co0struclion.

2. Opcration l'hlse:

S. No. liC Condilions Stalus of Cornplirncc

Thc inslallution ol'thc Scrvagc I rca(rnr''nl

Plant (STP) should bc ccrtilicil b1 un

indc;rndcnt cxpcrl and a rcF)d in this

rtgord should bc submitled to ihc

Minislry hsforc thc pr(,jcct is

commissioncd lbr opcration, I)ischurgt
of tn:otcd scrragc shrll Donlhrnl lo tlr('

ntrrms & standlrds ol thc l rtnril N.lrlu

Rrllution Contrul Bounl.

(iornplicd.

We have obtaincd Aderpacy C':nificatc lor
thc instrllcd S'Il''s (i nos. - I no. of 860

Nl t). I no. oll50 Kl.D & I no. ol 2.l0 Kl-D)
liorn Anrr llnivcrsity. Chenngi. l'hc rreated

scwirgc gcncmlcd from frc S'l l' is bcing

unnlyzcd b) an Nnlll. accrcditcd la[:Qratory-

und thc rcsults arr,'l'ound wilhin the dischargc

standurds prcscrihcd by'l-amil Nadu Pc'lluti<rn

(hrrtrol Roanl. 'l-hc copy ol' thr; Adcquac,

rctx)r'r for Scwugc I rL'almsnt Pl0nt obtained

liorn An 0 tJnivclsitl and thc photographs

shorring thc Sl-P comprrncnls insrnllcd nt

prtricct sitc is altnchcd hcrcwith as An cxurc
_ vt.

ComplicrJ

Car Washing is nut ullowc<! within thc

conrplcr unrJ ths somc \'as inlbrnrcd ttr the

rcsidenls. , -..-':

'llrc car washing in thc

contplcx/multiplcx shorrkl D(,r hc

allowcd,



EC Conditious Stntus of Compliarcc

Adcqudt!' & tppropliiltc ;rrllutiun ctrrtlrol

muusunr:s shuuld hc provirlcd t(, cootroliNolud. lhcr!'art no shopping mall and ulso

lirgitivr,' e'missions to h: cnrincd Ironr thc lmtrlliPlcx in orrr prujcct.

shopping und multiplcx.
:iiijri,,ting 

watcr lbr lhe pmjccl site is hcing

sour,c€d li(lm thc Chcnn,ri M!'tropolitfln W8ter

Supply trnd Sewcrage ltoard (CMWSSB). Thc

sourccri \atcr is pn:-trcuted in thc sommon

wulcr trcrtolcnt plont operatcd & mainlaincd

b_v C\4WSSB. ln addition, rhe water eceivcd

liom Cl\'l WSStl is being treatcd by the 3 No's

ol' Wutcr Tnirtmcnl Plrnl (W l l') comprising

of l'nssurc Sand Fihcr (PS!') and ActiYatcd

Carbon Filtcr (ACt) installed within

project ritc,
'lhe phurograph showing the W1'P is otuclrd
as Anrrcxurr -Xll,
('ompIitrJ.

L \,\ e hlrr: constructcd collcctiotr sump (J ms.

, rvith t,rurl caprcity ol' 480 cu.m) to slore ths

lluin u,otsr ha^'cstin8 lirr roof run-()ll runofl' lh)m 
l"t*"". .l]t:. 

lhc ?ctcolalion Pits

tand surfase run-oll. as plir[ subnriltcd (17 nrrs. wirh sizs ol'1.2 m dis. x 4 m depdl

o..r:.,..1.^,t n r, .' rlin v ? m,l,rnrhln:e in<tellc.l slo6oshoulrl bc implctnentcd. tsclbrc land 0.0 nr dia. x 2 m rlcpth) ote installcd sloog

rcclrurgirrg thc surlirce run on. lrh! slornl lvalcr dr8ins to auBmcnt thc ground

iprctrcalrncnt musl hc dore to rcmovc lt\0(cr lclcl. l'unhcr' rve havt providcd silt

Adcquatc drinking watcr lncility bascd

un lhc Rcvsnis Osm0sis treutment

tcchnohgy bc provided.

lsusncntlcd 

matrcr. oil snd grsasc.

I

trap its fl l)rctrcfltmEnl lo rcmovc suspcndcd

rnartcr. oil & grcas.'. 'lle copy of the Rain

wutcr hurvcsting lhcility and its phologrsPh 0l

silc is it(achcd as Anncsun: - Xlll.

irs rnanutc for the

'Ihq' solid rvusre gencratcd shoukl bcllhc solid rvastc gcntratcd liom thc rcsi<Jcnls

pnrpcrly collcctccl & s!'grcgal'rd hclbrclis scgrcgatc'd into biodegradable & non-

disposll k) thc ('ity iVlrrrticipol l:acility. i hi.rlcgrrrdnhlc solid we{E ut s'ourrc('. Thc

shoukl bc urcd lbr lunrposting thc iOr'lrrnic Wostc Convcrtor insulled in drc

iorgunic *astc. 
i n*j..r riit". 'fhc lrcf,ted comPost liom OWC

lorgunic wastc. lp*j..r '

t __ ris usr.d

I-hu lrt-Vcssr,'l b irr-cer tt l c rs ir r lt



EC Conditions

Thc grccn bc.lt dcsign along rhc pcriphery
oI thc plot sholl ochicve alrcnuation
factor confonning to thc d:ly snd night
noise standnrds prcscribcd fbr rcsidcnrial
lund usc. 'l hs opcn spilccs insidc the plot
should be suirably llnrJscaped and

coycrcd with vsgctatiun (,l indiEcnous

variety.

Thc projc,ct proponcnt shrrrrlcl rake

adequute and uppmpriuts mcasrtrcs to
conrain thc enrbienr air quuliry within thc
prcscrihed standards. 'l hc proposul

rcgarding mitigntion measures lo hc

lukcn at site should bc subrnirtcd to
Ministry- ol'l irrvironnrcnl & ljorcsts.

Strtur of Compli0ncc

tlevr:lopnrrnt $i(hin thc projcct sitc. Thc
collectrd non- biodc.gradthlc wostcs arc bcing
hsndcd ovcr to th< rtcyclcr.r.l'hc Phot{rgr ph

ol ()W(' instnllcd at pnrjcct sirr is rrtached

v t-

lh*r:rrith as Anocxurc Vll.

disposcd through 1-Nl)CB aurhorizcd rr:cyclcr
(M/s l'hirupati Oil Compan))

(ionrplied.

We hsvc de vclopcd thc grccn ht lt all aruund
lhe sitB houndar) cuvcring I57o ul thc prujcct
sitc to lcl us u berrrier lirr noix. pollution
conlbrminq to thc dal nnd night noisc

standards prcscrihed lir rcsidcntial lanrl usu.

Alsrr. rr.e lrave plontcd indigenous ririety in
thr.'greenbelt arco.'fhe oJrcn spaccs inside the

FlL,t orL. plrntcd with tn:cs of n tive -\F:cics
rnd rhc sanrc is hcing mairrtained. 'lhc

phc'l.ugnrphs slrrtwinq the green hek al thc
proiect sitc is ttachcd as Annexurr,' - X IV,

('omplird.

l'he umbicnr air quality (AAQ)is bcing
rnuintrined with thr' prcyjribr.d standtnds

NAi\Q.2(109. Thc AAQ is bcing moniturcd
by in NAlll- accrcdited latxrratory and the

rcsulrs urc lirrlrd ro he wirhin rhe limits. Air
cmissions li,rrn thc DC sets flrc disFenied
through stir(:ks ol 53nt hcight liorn thc ground

lcvcl (i.e- l.Sfl ahovr: thc tcn-.rcc lcvcl ol lhs
buildingr). Reguhr wutr.rr sprinkling und

clcnnirrs is heing curricd ro maintain thc AAQ
rvithin thc plr.'scribcd stlndrrrds

lx.

I'
,,,

S. No.

AnJ- hnzardorrs \^astc including

biomcdical rysstc should bc disposed ol'
as pcr applicabh' Jlules & norms wirh
n!'ccss:u7 approvals ol'thc l'anril Nodu

Stute Pollution Contrul Board,



l:taius of c"mPluncc
tt Lonurrn"rr

( ornnlicrl.

;;J'::;", pollution loads (Excc€dins th'

,ncrcmcnu, po,,ution,r,a'rs :' tiii:ll*:1T'"jl,Yi::ffiJ#.T,"[tncrcmcnrul polluti(ln k)a'rs :"J.;i;;r;*; in rhe pE!t. l his is being

srnbient air quulit,' n('ir'!' und 
, | -,--....u ,r,.. rerl{rrr of urslysis caffi'umbie nt air quulitv' ntris';. '* .,I*;l;;;;;; ,n" ,.onn of uralysis carried out on E

quulity slrould bc Jxriotticallv .trtt:'t''"''" 1,,,,"".1r,\, basis wirhin the pr€misrs. lr is bcing

ift cr commi"tioninB of ths Projc'-l' *,r"3'i, i,'i* -'*'" *:1*Tl:.1l' :::' ::
lri.'"* to MoEI;&(lC through our srx

rronthl) rcPon5'

ComPlir:d

il'J'ilr"in."totu solet wE&'r hcalcr for toP2

il"';; t'totr' *' n"* P:"]11-:1
:ri. li,iii"* i"oi.''':': ll':.:::::':: ]i',ii 1ffi, il" ;,;;**r risht alons thc in*rnal

l*l l i.r,ut* A hllxid :')sr'im 'rr tirlllrins(lrr rnc 5urrr r'|-- "

t "^t.' cr,rrcm for a grrittn ol ths 
] 
oa'ls ot rhc Prujuct slt<'

i;;; ;; ror a srni'lrn or thc

llrll'1i"-" ,."rrr.a bell mouth enuv ncar thc

| ::;.:',';; ;-,t rxrins rmm rhe roads uljoininB

i;:;; 'i 
o uvoirl trarrr.conBc$ion'

lc0nscrvdlton

1sitc.L-

collltcltion nc0t (l}c ent]y ulld

lir)m tllc ro8ds aJio'nrnE

,'"."ia", ti," nlusr bc avoidcr'l'

,rruuil U" fully intcrnulizcd an'l

,lr irni,. ,r".t ttttuld bc utili"cd'



Sir rnonthly monitoring reports should bc r 

tcTf,'* ltxrth in hurd copics as wcll as by e'
suhnrittcd ro rhc Minisrrl on,r it.lT11l) regularly to thc Ministrv's Rr:gional

Regioml oflicc. llongabrc. lofiicc' ('hcnnai -llc coPy ol- the
I rrcknorv ledgcmcnt lbr thc submission ol' rhc

lhull'ycarly rcpon ro the minisrry is eneloscd

lhcrcwith ns Anncxurc - I

Oflicisls frum thc Rcgional Of"." nil-

Envinrnrncnt Managenrnt Cell <hrlrkl heIii,mpf i",.1

EC Conditions

additional s:rfeguard mcilsrtrrs
subscqrrently. it'lbund nr.ccssurv. nncl to
tokc' nction inclLrding rcvrrking ol this

Strtus of Conrpliancc

rrsiderrts rtr lirllolr ths Ozouc dcplering
subsurncr:s (Rcgulttiun & Control) liulcs
s'hilc insrulling thc air eondirioning sysrcm.

Stutus of Complisnce
(iomplierJ.

Wc arr suhlritting Six monthly cornpliance

formed during opcration phrs!, Wc ltavc l'rrmud scpsrotc
supcrvisc and monitor [liurugcmcnr ccll. lhc copy of dctails

rcluled [spccls ol' [lnvironnlcntII lvlanngctrrcnt ('ell is
r\nnr.rrrrc-XV

Motjl. Bangalort who rvoul,l
lhe implenll'nur(ion

sali:guardr should hc
lull coopcratioll. Iitcilirics

Agrccd to rornplyby the projccL

thcir insJrction. A clmpletc scl
rhc documcnts submitrr-d lo i!,toF:lr

bc fonvnnlcd to thc ( Clj.
Rcgionnl ollice ol" Mol-iIr. Ilangukrrc

cax' r)l'flny chatrtsB(s) in thu scope
Complicd.

Thrrc is rrrr chrngc in thc scopc ofthe projcct.
prujccl a licsh appraisal b5.

Minislry rr:scrves thc righr to

Agrccd to comply.

SEIAA shall bc obraincd.



lclcirrancct such as cleznmcr from Civil
lAvirli,nr l)cpanmcnL Firc Depan ncn[. Thc
icletrances such cs Chicl' Controllcr of

S It.it'c 1t n-rrcction) Acr, 1972. Ccnrrul

lCround Watcr Authority. Courtal

lRegulatory 
Zone Authority as rrpplicuhlc

Ito rhc projtct shsll lrc obtrtlnurJ by thc

EC Cooditious Shtus of Comp!iollce

Flnvinrnmcntal Cleuratrces unde.r ll|e
pnrrisions of the lirvirolrrncnml
( Itml.Eciion) Acl- | 9E6, to cnsure

cllbctivc implemenution ()l ths

suggestur.l ufeguard mcasurcs in o tims

llound and satislhctory munncr.

(.omplir,j.

'All othcr statutory cl!.lrancc$ such ls thclWc havc ohruirud all (ltc ncccss:rry statutory

projccr proponcnt fronr rhc conrpurcN;lirc NoC obtaincd from Tsmil Nadu Firq and

uulho lius. Itcsclle Ocpartmcnl is attachcd ss Anncxu[t -
x vl.

A copy of lhe clcarancc lcttcr shall bc

senl by lhe propo0cnl to thc
( omrnissioncr ol Corprration/

iCornplicd

tCopy ol' Llnvirontncntsl Cl!'of8ncc lcttcr wlrs
I

lscnt t,, the lrrcol borJy l lyyuppanthangal

lMunicipulity). lhc clcamncc leucr had bccn

lmm !rhom suggcstionJ/rcprcscnt lions.

il'any. wcrc receivcd rvhilc pruccssing

thc prutr)sal. l hc cleamncu lcttcr shall

also be put on thc websitE r)f the

Prr)POnCnl.

Thc project proponcnt sh()0hl J(l\crtrsc

with basic rJctails ut lcust in tllo locrl

,rr'wspilt^-ni wirJcly circulatcd. t'nc

uphrudcd on the hrbsilc of thc company

1lw.lr.prljsl i gccoltslructi.rru.com.

Advcrti\cnrsnG wcrc given in k)th lx4lish
and I'anril languagr: ond copies of thr' same

shall bt' in the Ydnlgcular

thc lrr,cirlity conccrncd. rrilhin 7

tlrc iJju,u ul'llcarancc anri n ctrp!

rvcre sLrhmiltcd tu thc MoEli&CC

Sl:lAA- I N.

lhe cop! {)t the ncNspaper



Srutus of ComPlirncc

lhc some- shottld

Rcgionol Otliue

[']nrirrrtrmtnt and

I

F

UrO* -,f* pt""ltic'n^s trf Unvircrnmcnt

i,rorecri,,nl ,4.t. 1986 legal action shall

be initiaterl againsr ths pojcct prtrponcnt 
1 ,agrccr! to comply

it it was found that Constnrction (rl thel

froj.vr has tccn staned-wirhout obtaining I

rrr--.' p-i""t p-,offi-har' ^r"^ ""h"ir

is srrhjcct tu;
I

1'trc project Pro[Fncnl sna

six montltly nc[x)rts on 
ing Six monthty compliancc

cornpliflncc o[ tlrc :t' hunl copics as rvell us by e-

.1","r"r,"r"rl.-t"rlr * k*t '" svrilable with

Pollution (-ontnrl lloard nnd olstt

of thc SEIAA. 1N and a coPY

iGrolrnt would h: cnlirrt

othcrs unrler thG Jrtrvisi('ns ol

(Prcvcntion & Clontrol

& Contrul of grllution) 4t;1 l9E I

Envinrnmcntal (Pmt':clionl Act 1986'

Liahilit; lnsurancc Ast' lt)91

a-Jnnc*urt - XVll

Agrccrl to comPlY



Wc requctl you to hindly rcvicrv thc rtrrvu dctxill' and kindl) do thc ncedl'ul,

'l'hcnling you.

Youni Sinceruly,

lior l'restige Estllg l)rojccts l,inritcd

;,)
Nsrnr.: C. Naglraj
Dcsignltion; Sr.VI' - llusirress

Mobilc No.:7318811155
Mail lD: naguroj.ct@prcstigeconstructions.com

l)ttloyrc : .,ls tl ttlct I t huvc.



Joint connlttee lnspectlon photoe at M/s.Prestlge Bella Vlsta,
Alryeperthangal vlllage,Porur Taluk, Sriperumbudhur Taluk on 2O.O4.ZO2[



Jolnt conolttec in.pectlon photos .t U/s.Psc3tlgc Bclh Vlste'
Ayyapaathaagel vlllage,Porur Taluk, Srtperumbudhur TEluk on 2O.O4-2O21

Cars/Two wheelers of the



Jolat coanlttcc laapectloa photos at M/e.Prcctlgc Bcll,r Vl,rta,
Ayyapenthaagel vlllegc,Porur Telul, Srlperumbu,lhur Tduk on 2O.O4.2O21

Sewage Treatmcnt plant- Photos

Dual Media Filters

Aeration Tanks at STP



Jolnt comnlttce lnspectlon photos .t M/s.PresUge Bella Vlsta,
Ayyapanthangal vlllagc,Porur Taluk, Srlperumbudhur Taluk on 2O.O4.2O21

Treated sewage water collection Tank

Filter Press

W-Disinfection system -lnstalled at STP of 24O KLD



Jolat coEElttee laEpectloa photos at M/s. M/c.Prcatlgc Bclla
Vlsta,Ayyepaathengel vlllege,Porur Teluk, Srlperumbudhur TaluL on

D.G.rGt 600 KVA &75O I(VA tnrtrUcd et Bloch D2 & As(Acou.tlc eEclofurc wtth rtacL)

Organlc waate conyertot - 4244 kg/dty- Solld wastc ManageEent

20,o4,202t

i,il E



Jolnt coEnlttee lncpecuoD photos et M/s. M/s,Prestlgc Belle
Vlsta,Ayyapanthangal village,Porur Taluk, Srlperumbudhur Tduk on

20.o4.2021
Photos of Green Belt development within the project site

Green Belt development within the premises

'T:4


